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SALARIES AND ALLOWANCES OF
BILL*

SHRI P. K. DEO (Kalahandi): 1
beg to move for leave to Introduce
a Bill to consolidate and amend the
law relating to the salaries and al-

o8 of Minist
MR. DEPUTY-SPEAKER: The
question {s:

“That leave be granted to intro-
duce a Bill to consolidate and amend
the law relating to the sslaries
and allowances of Ministers.”

The motion was adopted.

SHRI P. K. DEO: | introduce} the
Bill.
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HIGH-COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL®*

(Insertion of New Section 23E)
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MR. DEPUTY-SPEAKER  The
question is:

“That leave be granted io intro-
duce a Bill further to amend the
High Court Judges (Corditions of
Bervice) Act, 1954,

The motion was adopted.
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NATIONAL HIGHWAYS (AMEND-
MENT) BILL*

(Amendment of Section 2)

SHR1 P. RAJAGOPAL NAIDU
(Chittoor)* I beg to move for leave

v:‘Puhli,lhed in Gazette of
18-11-71.
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to introduce a Bl further to amend
the National Highways Act, 1855.

MR. DEPUTY-SPEAKER, The
Question is:

“That leave be granted to intro-
duce a Bill further to amend the
National Highways Act, 10%8."

The motion s adopted.

EHRI P. RAJAGOPAL NAIDU:
I introduce the Bill,

CONSTITUTION
BILL*
(Amendment of Eighth Schedule)
SHRI CHITTA BOSU (Burassl): I
beg to move for leave {o introduce a
Bill further to amend 'he Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question 18¢

(AMENDMENT)

“That leave be granted to [ntro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
SHRI CHITTA BOSU: I introduce
the Bill.

INDUSTRIAL DISPUTEg (AMEND-

MENT) BILL#*
(A d t of Section 12)
SHR! P. RAJAGOPAL NAIDU
(Lhittoor): I beg to move for leave

to introduce a BIll further to amend
ithe Industrial Disputes Act, 1947.

MR. DEPUTY-SPEAKER : The
quesiion is:

“That leave be granted ty Intro-
duce a Bill further to amend the
Industrial Disputes Act, 1947."

The motion was adapted,

SHRI P. RATAGOPAL. NATDU: 1
introduce the Bill,

HIntroduceq with the recommen:ation of the President.



